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Through Bpecd Post

OFFICE OF THE DISTRICT & SESSIONS JUDGE (HQs)::
. TIS HAZARI COURTS::DELHI

-M$F§L%HEE Cell /2020 Dated U 3 SEP ?Ufﬂ !

LIMITED TENDER IN TWO BID SYSTEM

The Manager, Kendriya Bhandar, West Block VIII, Wing-1ll, Ground Floor, R.K. Puram, New Delhi.

The Manager, NCCF of Indin Ltd., NCUI Complex, 3, Siri Institutional Area, August Karanti Marg,
Hauz Khas, New Delhi - 110016,

The Manager, DSIDC, Admn. Block Okhla Phase-1, Near Police Station, New Delhi.
The Manager DCCW Store Limited, Karam Pura Road, Moti Naogar, New Delhi-15

The Manager, Delhi State Consumer Co-operative Federation Ltd., E-579 Palam Extn. (Ramphal
Chowk) Sector-7, Dwarka, New Delhi-110077

The Manager, Sudhar Sabha Consumers Co-operative Store Lid., DDA Shop No. A/1 Market, B4,
Lawrence Road, Delhi-35.

Notice Board:- At Tis Hazari, Patiala House, Karkardooma, Saket, Dwarka, Rohini & Rouse Avenue
Courts, for information to other Government stores/Emporium/General tenderers,

8. Bistrict Court Webslte Committees, Tis Hazarl Courts with the request to place the tender form

on the website of District Court, Delhi and proof of uploading be also sent to this office.

9. M/sJ. K. Offset Graphics Pvt. Ltd, B - 278, Okhla Industries Area, Phase - |, New Delhi - 110020
10. M/s Viba Press Pvt, Lid., C-66/3, Okhla Industrial Arca, Phase - 11, New Delhi - 110020,
1. M/s Perfact Impression Pvt. Ltd., Building No 2 Tyagraj Market, Kotla Mubarakpur, Delhi - 110003,

Near Tyag Raj Stadium.

Sub: (1) Prepration of 700 nos. of Car Parking Stickers (as per sample of Sticker enclosed at

Annexure - A for the use of Judicial officers

[2) Prepration of 200 nos. of Car Parking Stickers [as per sample of Sticker enclosed at
Annexure - B] for the use of Retired Judges.

As per detalls & specifications mentioned below :

r chkear:-
Background of stickers should be in Sliver colour.
All other text and design should be in Black eolour,
Size of Car Parking Sticker should be 6 inches (width] X 6 inches {Height)

=

EMD :- T 600/-

= Limited tenders are inuvited in two bid systems ie Technical & Financial bid separately for

Purchase /Preparation of 900 (700 + 200} nos. of Car Parking Stickers for the use of Judicial
Officer of District Courts, The Technical Bid should contain the details specifications/ description
along-with necessary documents as mentioned in the terms & Conditions. The Financial Bid should
contain competitive price for the subject item and other relevant description.

s The quotation / tenders complete in all respect must be put only in the tender box placed [n Room

no. 09, Ground Floor, Tis Hazarl Courts, Delhi on or before 16.09.2020

by 4:15 P.M. which will be opened on the same day or some other day in the presence of
tenderers.

TERMS & CONDITIONS
The tenderers are reguired to submit two sealed envelopes. Ome envelope should contain
technical bid and the other financial bid. Both these envelops must be contained in a big
single envelope. On the said Big single envelope the name of the article must be mentioned clearly
for which guotation /quotations has/have been called.

The pame of bid Le. Technical or Financial as contained in both these envelopes must be
mentioned on both the envelopes separately.

The loterested bldder/vendor may examine the design of the parking stickers to be prepared
from the office l.e. Purchase Cell Room no, 214, 2% floor, Tis Hazarl Courts, Delhl in any
working day from 11:00 A.M. to 4:00 P.M,

The tender must be accompanied with sample of the item, Without sample of the item, tender shall

not be considered. sample(s Id be submi s the bidders wit spective quotation
alongwith Technical bid.

Each sample should be marked and numbered by the firm, clearly visible, failing which the sample
may not be considered,
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1e Cur‘ldltmn to submit the performance security in terms of rules as laid down in the General
F‘lna.nc!nl Rules 2017 in the form of Account Payee Demand Draft/Pay Order/Bank Guarantee/FDR.
The said performance security should remain valid for a period of sixty days beyond the date of
completion of all contractual obligations of the suppliers including warranty obligations.

The amount of security will be refunded as soon as possible to the unsuccessful tenderers on written
request. The Govt. Stores who have been declared exempt from depositing EMD shall be required to
submit documentary evidence as proof to prove that they are exempted from depositing earnest

money by the Govt. of India/Govt. of NCT of Delhi. In the absence of earnest money/documentary
evidence the quotation shall not be considered.

The department reserves the right to impose any other condition at the time of placing order.
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(DR. KAMINI LAU|
Chairperson, Purchase Committee/
Additional District & Sessions Judge, Delhi
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Design of Sticker for Retired Judges:-
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J UDGE (Retd.)

DISTRICT & SESSIONS COURTS
DELHI

VALIDITY : 2020-2023
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